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5th December, 1991 to-

gether with an explanatory

memorandum regarding
exemption to the Rt. Hon-
ourable Mr. Girija Prasad
Koirala, Prime Ministe. i
Nepal and fifty-four mem-
bers of the delegation who
visited India from the 5th to
the 10th December, 1991,
from the payment of foreign
travel tax.

G.S.R. 748(E) published in
Gazette of India dated the
18th December, 1991 to-
gether with an explanatory
memorandum regarding
exemptiontoHis Excellency
Mr. Isodoro P. Melmierca,
Minister of Foreign Affairs of
Cuba and Mrs. Melmierca
on their visit to India from

_the 16th to the 19th Decem-

ber, 1991, fromthe payment
of foreign travel tax.

G.S.R. 18(E) published in
Gazette of India dated the
3rd January, 1992 together
with an explanatory memo-
randum regarding exemp-
tion to His Excellency Mr.
Harold Herat, Minister of
Foreign Atfairs of Sri Lanka
and seven members of the
delegation who visited India
from the Sthto the 8thJanu-
ary, 1992, fromthe payment
of foreign travel tax. :

G.S.R. 35(E) published in
Gazette of India dated the
gth January 1992 together
with an explanatory memo-
randum regarding exemp-
tionto Heads of State, Vice-
Presidents, Foreign Minis-
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ters, Crown Prince, Heads
of Government, Officials of
any foreign State and their
spouses accompanying
them during their State or
Official Visit to India, from
the payment of foreigntravel
tax on the basis of a certifi-
cate issued by the Ministry
of Extemnal Affairs.

" (vii) G.S.R. 41(E) published in
Gazette of India dated the
13thJanuary, 1992together
with an explanatory memo-
randum regarding exemp-
tion to Mr. Lu Peijian, Audi-
tor General of the People’s
Republic of China and three
audit officials who visited
Indiafromthe 8thtothe 16th
January, 1992, from the
paymentof foreigntraveltax.
[Placed in Library See
LT-1384/92]

Notificatlon Under Supreme Court
Judgu (Conditions of Service) Act
1958 ofc. .

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): | beg to lay on the
Table— '

1)) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under
sub~section (3) of section 24
of the Supreme Court Judges
(Conditions of Service) Act
1958:-

(i) The Supreme Court Judges
(Amendment) Rules, 1991
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published in Notification No.
G.S.R. 680 (E) in Gazette of
India dated the 12th Novem-
ber, 1991.

The Supreme Court Judges
(Second Amendment) Rules,
1991 published in Notification
No. G.S.R. 698(E) in Gazetite
of India dated the 25th No-
vember, 1991.

The Supreme Court Judges
(Travelling Allowances)
Amendment Rules, 1991 pub-
lished in Notification No.G.S.R.
716(E) in Gazette of India
dated the 4th December, 1991.
[Placed in Library See No.
LT-1385/92] '

A copy each of the Notifica-
tions (Hindi and English ver-
sions) under sub—section (3)
of section 24 of the High Court
Judges (Conditions of Serv-
ices) Act. 1954:~

Tha High Court Judges (Trav-
elling Allowances) Amend-
ment Rules, 1991 published in
Notification No. G.S.R. 717(E)
in Gazette of India dated the
4th December, 1991.

The High Court Judges
(Amendment) Rules, 1991
published in Notification No.
G.S.R. 718(E) in Gaze'te of

- Indiadated the 4th December,

1991.[Placed in Library See
No. LT-1386/92)

A copy of the Ninetsenth
Annual Report (Hindi and
English versions) pertaining to
the Execution of the provisions
of the Monopolies and Restric-
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tive Trade Practices Act, 1989
for the period from the Ist
Janpary, 1989 to the 3ist
December, 1989 under sec-
tion 62 of the Monopolies and
Restrictive Trade Practices
Act, 1969.[Placed in Library
See No.LT-1387/92)

Annual Report and Review on the
Working of the Delhi Financlal

Corporation for the Year

1990-01 otc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): | beg 1o lay.on the Table—

. (1) (i) A copy of the Annual Report

@

(ii)

(i)

(Hindi and English versions)
of the Delhi Financial Corpo-
ration for the year 1990-91
under sub-section (3) of sec-
tion 38 of the State Financial
Corporation Act, 1951.

A copy of the Audit Report
(Hindi and English versions)
of the Accounts of the Dalhi
Financial Corporation for the
year 1990-91 under sub-sec-
tion (7) of the Section 37 of the
State Financial Corporation
Act, 1951.

A copy of the Review (Hindi
and English versions) by the
Govemnment on the working of
the Delhi Financial Corpora-
tion for the year 1990-91.

A statement (Hindi and Eng-
lishversions)showing reasons
for delay in laying the papers
mentioned at (1) above.
[Placed in Library See No.
LT-1388/92)



